
\ 

~-'-

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR. 

O.A.~o.523/93 Date of order-: 17/sf"l..-eN"V 
Shashi Kant Shar-ma, S/o Ram Swaroop Sharma, Sr.Khallasi1 

T-elecommunicati-on, W.Rly, Gangapur City (Kota Division) • 

••• Applicant. 

Vs. 

1. Union of India throu~h the General .Mana~er, W.Rly, 

Churchgate, Mumbai. 

2. Sr.Divisional Signal & Telecommunication Engineer(Estt.) 

W.Rly, Kota Division, Kota. 

. .-•• Respondents. 

Mr.S.C.Sethi - Counsel for the applicant. 

Mr.Manish Bh~nd~ri - Counsel for respondents. 

CORAM: 

Hon'ble Mr.S.K.Agarwal, Judicial Member 

Hon'ble Mr.N.P.Nawani, Administrative Member. 

PER HON'BLE MR.S.K.AGARWAL~ JUDICIAL MEMBER. 

In this or-iginal applicat.ion u'nder Sec.19 of the 

Aaministrative Tribunals Act, 1985, applicant ~akes the 

following prayers: 

(i) to direct the respondents to declare the result of the 

writ~en test held on 13.4.91; 

( i,i) In case the applicant is declared as not qual iii ed in 

the written test held on 13.4.91-s the resp-ondents be directed 

to_include his name in the eligibility list Annx.Al and allow 

the applicant to appear in the-selection test 'to be held for 

the post of Inspector Telecommuni ca_tion scale 1400-2300(R:i?) 

against 20% quota/of direct recruitment. 

2 • I n q r i e f fa c t s o f the case as stat e d by the a p p 1 i cant 

are that he is working as Sr.Khallas.i under Inspector­

'l'eleconimunicationi Gangapuc C-ity. I: is stated that to fill­

up 20% post of Ins~ector Tel~communication scale 1400-2300 by 

direct recruitment among the serving railway employeesA 

respondent No.2 invited applicati6ns. The applicant also 

submitted his application and appeared in the written test 

conducted on 13.4.91 but the resu·J.t oi· th•= te.st has not been 
' declared so far. It js stated that another list_ of eligible 

\ 

candidates was issued on 22.1.92 but in that list the name of 

was not included. The applicant compla{ned 

the said irregula-rity but with no result. It is 

that the result of the written teat conducted on 

13.4.91 was not declared and another notice was issued by 

respondent No.2 calling appl i cat i ens ' for . selection foe the 

post of Inspector Telecommunication against 20% q0ota and the 
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applicant also applied within the. prescribed period but the 

name of the applicant was not inc1uded in the list of 

eligible ~andidates because of malice towar~s.the ap~licant .• 

The applicant filed representation. but the respondents are 

bent upon to hold the selection without giving chance to the 

_applicant. There fore, the applicant filed the 0 .A for the 

relief as mentioried above. 

3.. Reply was filed. It is admitted in the reply that 

selection on· the post of Inspector Telecommunication was to 

be done 50% by direct recruitmerlt by the Railway Recruitment 
. \ 

Board, 20% by induction of apprentices. among maintainers 

possessing the qualificaUon of Matriculation with 3 years 

experience and having the age of 45 years and 30% by 

promoti'on through.selection from Maintairiers. It is· stated 

tha't result of the test conducted on 13.4.91 was declared on 

14.11.91 and copy of the same was also placed on the notice 

~ ·board for .information. It is further .stated that the 

applicant was not eligible according· to para 148 of IREM. The 

qualification prescribed for the said test according to para 

148 IREM is - one must be· working as maintainers and must 

have 3 years or more experience as maintainer and have passed 

Matri~ulation. He must also be b~low the age of 45 yeai~. It 

is stated that the applicant did not- fu 1 f i l these condi t i ens, 

therefore, his name was. not included in the li~t of eligible 

candidates and this O.A having no merit is liable to be 

dismissed. 

4. Heard the learned courisel for the parties and also 

perused the wh.ole record. 

-~ 5. On the perusal. of the reply filed by the resp,ondents, it 

is abundantly clear that the r:esQlt of the test conducted by 

the respondents have already been ·declared on 14 .11. 91 and 

the same was placed on the Notice Board. On a perusal of 

Annx.Rl, it is also clear that in the ·writt.en test held on 

13.4.91 and 19.9.91, none of the cnadida~es have qualified in 

the written test.,· therefore, on the basis of the evidence 

produced by the ·respondents1 it is abundantly cl~ar that the 

· result of the written test -conducted on 13.4.91 has already 

\ {~ been declared, therefot:"e,· the applicant is not entitled to 

~ the relief as mentioned above. 

. ~- As regards other relief, para 148 of IREM provides that: 
I 

"148(1). The vacancies in 'the category of 
' Telecommunication Inspector Grade III in scale Rs.l400-

2300 will be filled as under: 
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(i) 50% by direct recruitment.· thrqugh the Ra·ilway 

R~cruitment Boards; 

(ii)' :20% by induction o:f intermediate ApprenUces from 

amorigst Maintainers possessing the qualification of 

Matriculation\ with three years service and below 45 

ye~rs of age; ~nd 

(iii) 30% by ·prcimot·ion by selection from Maintainers in 

the immediate 'lower grade." 

7. According to this provision, an employee to make him'· 

eli~ible for the test/post of .Inspector Telecommunicatiori, he 

must be workin~ a~ Maintainer and mtist have 3 years or more 

ex~erien~e·on the post, he m~si be matriculate and ~hould not· 
. ·I 

have completed· the age of 45 years. In tha reply, the 

' respondents have stated that the applicant is not fulfilling 

th.a criteria as laid down in para ~148 of IRE~, therefore, the~ 

name of the applicant was not included in the eligibjlity 

·1 i st so prepared for· the test. 

8. The learned counsel 'tor the applicant has argued ·that 

eailier in the eligibility list pr~pared for the test 

conducted on 13.4.91, na·me of the applicant was included in 

the eligibility list but now the appl i <::.ant is denied to 

include his. name in thi= eligibjlity l.i.st, therefore, . the 

denial ia arbitrary and unwarranted. 

9. Although name of the applicant was included, in the 

eligibility list ior the test conducted on·l3.'4.91 but par-a 

148'of IREM, it is abundantly clear that 20% vacancies in the 

category of Telecommunication Inspector Gr.III Rs.l400-2300 

(RP) wi'll be filled-up by induction' of intermediate 

apprentices from amongst maintainers possessing the 

qualification of M~triculation with 3 years service and below 

45 ~ears. of age. If the applicant fulfills the above 

conditions, then only his name can be included in the 

eligibility list for the selEction test to. be conducted for-. 

the post of Telecomm0nication Inspector Gr.III. 

10. On· the basis of foregoing we can only say that it the 

applicant ful:fills the conditions for ,~Ugib:il]ty as 

mentioned in para 148(1) IREM then O)lly he is entitled t,o 

include his name in the· eligibility,' list prepared for 

- :::,....---"selection for Inspectoc Telecommunication Gr.III. 

----- . 11. We I th€refore I allow th·e O.A to the extend that if the 

applicant fulfills the eligibility criteria as laid down in 

para 148 of IRE.M:, he may· file a representation within· one 

month fr'om the· date o:f passing of this order ·to the competent 

; ' 



4 ~ 

authority who will dispose of th•? representation so tiled by 

the applicantt within two months from the date of receipt of 

the representation, "by taking a decision · whet her the 

applicant is entitled to include his name in the eligibility 
/ 

list for selection on the post oi Inspector Telecommunication 

Gr.III, scale Rs.l400-2360 (RP). 

12. With tha above dir~ction, the O.A is di~posed of with no 

order ~s to costs. 
f;. . 
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(N.P.Nawani r 
Me.mber (A) • 
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~K.Agarwal) 

Member ( J). 


